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wu-_.- TATE OF UTTARAKHAND AND ORS ....RESPONDENTS

NOTAHIAL | -

SHORT AFFIDAVIT ON BEHALF OF RESPONDENT NO. 6, INDIAN

OIL CORPORATION LIMITED STATE AS UNDER

I, Krishna Kumar Gupta s/o Parmeshwar Prasad, aged about 41 years, by
religion Hindu, by occupation business, residing at Flat No. 6101, Kailash
Palm Street, Panditwari, Dehradun do hereby solemnly affirm and as say as

follows: -

I. That I am employed as Divisional Retail Sales Head, Dehradun
Divisional Office at the Indian Oil Corporation Limited, the Respondent
No. 6 herein. I am conversant with the facts and circumstances of the

- the records maintained in the office of IOCL. I am

W{T FHAIX L =AT/Krishna Kumar Gupta
wiss R Wew wip@/Divisional Retail Sales Head
g aifuer s ifes
Indian Oil Corporation Limited
28T Hew Frated / Dehradun Divisional Office
25— Nqaren, w&) e, Qexig1—248003
25-Nimbuwala, Garhi Cantt, Dehraduté@48003




competent and authorized to swear this affidavit on behalf of Respondent
no. 6.

2. The Applicant has filed the present OA alleging that the proposed site for
the Retail Outlet does not comply with the siting criteria for setting up the
petrol pump dated 07.01.2020 prescribed by CPCB.

3. The contents and the allegations made in the Isaid OA are incorrect and
wrong as the site in question is complying with said siting criteria. The
present OA has been filed in order to harass the parties. The Applicant has
been filing various cases against setting up of Retail Outlets and in all these
cases the applicant is making the same allegations.

4. That the answering respondent is filing a short affidavit to bring on record
relevant facts which go to the root of the matter and are necessary for the
adjudication of the present matter. The respondent reserves its right to file
a detailed response to the OA, if required.

3. Qn 06.06.2024, the conditional NOC under relevant rules of the Petroleum

Act, 1934 has been granted by the District Magistrate, Dehradun wherein

Jevelopment Authority.....”. It has also been mentioned that the necessary

/action is to be taken to fulfill additional safety measures as prescribed by

L Sl

-

N PESO at the proposed site as per the standards of “Siting Criteria of Retail
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R aifue s fes
Indian Qil Corporation Limited
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Outlet” mentioned in the “Guidelines for Setting up of New Petrol Pumps”
dated 07.01.2020.

The true copy of the NOC along with the translated copy is annexed
herewith as Annexure R-1. .

6. Itis stated that the Retail Outlet will have to comply with all the conditions
as mentioned in the NOC otherwise appropriaté action can be taken as per
rules.

7. That to comply with the additional conditions laid down in the NOC
granted by the District Magistrate Dehradun, the answering respondent has
submitted revised layout drawings meeting the CPCB guidelines for siting
up of new Petrol Pump to the District Magistrate on 9.9.2024.

The true copy of the letter dated 09.09.2024 is hereby annexed as Annexure
R-2.

8. The answering respondent has also filed for obtaining approval from the
Mussoorie and Dehradun Development Authority for siting up of the Retail
Outlet.

9. In view of the contents of the present affidavit the OA is liable to be
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T §{ATY T=r/Krishna Kumar Gupta
new REa W wiw/Divisional Retail Sales Head
sfeas afua safem fafes
Indian Oil Corporation Limited
Fggy dew F@iwd / Dehradun Divisjpnal Office
2s5—Niqarerr, &) e, deviy4-248003
25-Nimbuwala, Garhi Cantt, Dehradun-248003

dismissed.




382

VERIFICATION

I, the deponent abovementioned do hereby verify that the contents of the

above affidavit are true to the best of my knowledge and nothing material

has been concealed therefrom.

Solemnly affirmed at Dehradun on this day flﬂ, 9 ILOW
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= FHATY ILwT/Krishna Kumar Gupta
R’éa W wi@/Divisional Retail Sales Head
si%‘:ﬂ afusr wrufere fafes
indian OQil Corporation Limited
feqge Hew wiea / Dehradun Divisional Office
2s5—<qarern, 1) e, ey 1—248003
25-Nimbuwala, Garhi Cantt, Dehradun-248003
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ANNEXURE R-1
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[T TN rishna Kumar Gupta
wew Rew Aew wiE/Divisional Retall Sales Head
R sifgs sruiRer s
Indian Qil Corporation Limited
dewgA Hew safea / Dehradun Divisional Office
25— qareil, W) See, dexi§-1—248003
25-Nimbuwala, Garhi Cantt, Dehradun-248003
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TRANSLATION NOC
Office of District Magistrate Dehradun

No Objection Certificate

No. 110/ Establishment Dated 06/06/24

Subject: No Objection Certificate

In reference to letter No. - DDN DO/NRO/RAIPUR dated 03.01.2024 of
Divisional Retail Sales Head, Indian Oil Corporation Limited Division Office 25
Nimbuwala Garhi Cantt, Dehradun and in pursuance of Rule 144 of Petroleum
Rules 2002, no objection is given for grant of license to set up retail outlet of
Indian Oil Corporation Limited on land Khasra No. 447 Mi Village Raipur Tehsil
and District Dehradun State Uttarakhand under Petroleum Rules 2002 as shown
in this site plan which is duly endorsed and attached herewith, with the restriction
that the construction work of the proposed retail outlet will be started after map
approval from Mussoorie Dehradun Development Authority. As the distance of
the proposed retail outlet is 36 meters from Cygrace Academy International
Raipur School, for setting up the retail outlet of Indian Oil Corporation Limited
on land Khasra No.-447 Mi Village Raipur Tehsil Sadar Dehradun, as per the
standards of "Guidelines for Siting up of New Petrol Pumps" dated 07.01.2020
issued by the Central Pollution Control Board, additional safety measures as

prescribed by PESO will be fulfilled at the proposed site and as the Khalinga



Canal is located at a distance of 25 meters from the proposed site, as per the
instructions given in the notification number-1647/V-2/2021-11 (LUC)/2003 TC
dated 05 October, 2021 of Uttarakhand Government Housing Section-2, the retail

outlet will be constructed after leaving a distance of 50 meters from the canal.

1. The following particulars have been taken into consideration while issuing this
No Objection Certificate, namely:-

(a) lawful possession of the site by the applicant with authorisation from the
landowner or lessee to develop the premises under these regulations for storage
of petroleum products;

(b) public, particularly off-site facilities such as schools, hospitals or public
gathering places nearby sites and mitigation measures, if any, provided;

(c) traffic density and impact on traffic;

(d) the proposal is in conformity with the local or area development plan;

(e) Access to the site of fire in case of emergency and preparedness of fire services
to deal with emergencies;

(f) genuineness of purpose;

(g) any other matter relating to public safety.

District Magistrate, Dehradun
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Copy - Sent to the following with the intention to ensure full compliance of the
restrictions / conditions under which the recommendation / report for issuing no
objection has been submitted by the department. In case the applicant violates the
restrictions / conditions, propose to take action against the concerned as per rules.
1. Senior Superintendent of Police, Dehradun.

2. The Secretary, Mussoorie Dehradun Development Authority, Dehradun.

3. The Sub-Divisional Magistrate, Sadar.

4. District Supply Officer, Dehradun.

5. Chief Fire Officer, Dehradun.

6. Regional Officer (Administration), Uttarakhand Pollution Control Board,
Dehradun.

7. Executive Engineer, Temporary Section, Public Works Department, Rishikesh
8. Divisional Retail Sales Head, Dehradun Divisional Office, Indian Oil
Corporation Ltd., 25 Nimbuwala, Garhi Cantt, Dehradun, to ensure that necessary
action is taken to fulfil additional safety measures as prescribed by PESO at the
proposed site as per the standards of "Siting Criteria of Retail Outlet" mentioned
in the "Guidelines for Setting up of New Petrol Pumps" dated 07.01.2020 issued
by Central Pollution Control Board at the proposed retail outlet.

9. The applicant Shri Ashish Rajvanshi, resident- Maharana Pratap Chowk,
Raipur Dehradun is hereby instructed to ensure compliance with all the
restrictions mentioned in the said NOC.

District Magistrate, Dehradun

TRUE COPY
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oEugd fefawTe Aifew : 25 frgarer,

T e, RBVIGT —248003 (GUNRETS)

indian Oil Corporation Limited

Dehradun Divisional Office: 25, Nimbuwala,
Garhi Cantt, Dehradun, Uttarakhand-248003
Tel : 0135-2750108, 2750110 Fax : 0135-2750111

Marketing Division

Ref : DDN DO/NRO/RAIPUR/2
DTD:- 09.09.2024

To,

The District Magistrate,
Dehradun.
Uttarakhand.

SUB:- No Objection Certificate for Development gf New Petroleum Class A/B Retail Qutlet at
Khasra No. 447Mi, Village - RAIPUR, Tehsil — DEHRADUN, District- DEHRADUN
(Uttarakhand) site offered by Shri Ashish Rajvanshi, our letter ref no. DDN DO/NRO/RAIPUR
dt 03.01.2024 and your NOC letter ref no. 110/Sthapna dt 06.06.2024.

Sir,
With ref to our letter ref no. DDN DO/NRO/RAIPUR dt 03.01.2024, NOC is issued for the
subject offered land for development of New Petroleum Class A/B Retail Outlet at Khasra
No. 447Mi, Village — RAIPUR, Tehsil & Dist — DEHRADUN,

As advise in the NOC, 8 copies revised layout drawing which is meeting the CPCB guidelines
for siting up of new Petrol Pump is being submitted for your kind persual. The approved
layout drawings may kindly be forwarded to this office duly signed and stamped.

In case of any clarification Ms Ilina Choudhary, Mgr(RS), Dehradun East RSA may be
contacted on his mobile no. 9871702661 & LOI Holder Shri Ashish Raijvanshi on
9012019064,

Thanking You,

2% = Z-A—

[T G ishna Kumar Gupta
new Red Aww wi@/Divisional Retail Sales Head
2feae afua sl Wfes
Indian Qil Corporation Limited
FgEA dsw sted / Dehradun Divisional Office

25— qarelt, AL dre, JexI§ri—248003
25-Nimbuwala, Garhi Cantt, Dehradun-24800
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All Yavar 2ung Marg, Bandra (East) Mumbai-4000651 (India)
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
ORIGINAL APPLICATION NO. 739/2024

IN THE MATTER OF;

ROSHAN JOSHI
VERSUS
STATE OF UTTARAKHAND & ORS,

Know all to whom these presents shall
RRISHNA RUMAR GUPTA _ DIVISION AL

PETITIONER

RESPONDENT

come that I/We
RETAIL SALES

HEAD ( Toct)
the Respondent 6 do hereby appoint:

Mrs. Priya Puri Advocate
Enrvolment No. /56271998 (R)
Chamber No.41,R.K. Garg Block,
Supreme Court of India
New Delhi- 110001
Mobile No. — 9810365571
E-mail- hkpuriandcou gmail.com

Advocate(s), to be my/ our true and lawful attarney {s), in the matter nated above, to do all the 5

. The above named \

1
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.
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following acts, deeds and things, or any of them, {jointly and severally) and also ratify anything already

done on aur behalf that is to say: -

1. To sign, verify and present and send notices, replies rejoinders,

pleadings, appeals, cross-

cbjections or petitions for execution, review, revision, other petitions or affidavit or ather
documents as shall be deemed necessary or advisable for the prosecution of the case or in relation

thereto in all its stages.

2. To appcar, act, and plead in the above-mentioned case in any court or tribunal ete, in which the
same be heard or tried in the 1% instance or in appeal or review or revision or execution or in any

other stage of its progress until its final decision.

3. To withdraw or compromise the said case or submit to arbitration any differences or disputes

that may arise to or in any manner relating to the said case.

4. To receive documents, papers. records, orders etc. and to do all siher acts all things, which may
be necessary or proper to be done for the progress and in all course of the prosecution of the said

Case.

5. To employ any other legal practitioner, advocate or consultant authorizing him to exercise the
power and autherity hereby conferred on the Advocate js) whenever he/they may think fit to do

30,

And 1/We hereby agree that whatever the Advocate (s) or his/ there substitute shall do in the
premises shall be binding on me in all intents and purposes just as if it would have been done by

me.

And 1/We hereby agree not to hold the Advocate (s) or his/their substitute responsible for the said
case in consequence of his absence from the court when the said case is called up for hearing.

And I/We hereby agrec that in the event of the whole or any part of the free agreed by me/ us to
be paid 10 the Advocate (s) remaining unpaid he/theyv shall be entitled to withdraw from the

prosecution of the said case, or not to appear until the same is paid.

In witness whereof 1/ We hereunto set my /our hand to these presents the contents of which have

been explained to and understoad by me/us,

Date: of 4202?

Advocate [s)

g P
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M Gmall Priya Puri <hkpuriandco@gmail.com>

Roshan Joshi vs. State of Uttarakhand & Ors. lin Original Application Number
739/2024

1 message

Priya Puri <hkpuriandco@gmail.com> Sat, Sep 28, 2024 at 6:27 PM
To: "office.nizampasha@gmail.com" <office.nizampasha@gmail.com>

Dear Sir.
PLEASE FIND HERE ATTACHED SHORT AFFIDAVIT IN THE ABOVE MATTER.

Priya Puri, Advocate
H.K. Puri & Co
Chamber No.41

R. K. Garg Block
Supreme Court of India
New Delhi - 110001
+911123388160
+9111123383360

o ROSHAN JOSHI COMPILED.pdf
5925K
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